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CORWECTION 'OF ANSWER YO UN-
STARRED ‘QUESTION WO. M25 DT,
18-4-73 REGARDING PAYMENT OF
CEBS 'BY SALT MANUFACTURERS

THE DEPUTY MINISTER IN THE
MINI®FRY OF INDUBTRIAL DEVE-
LOPMENT (BHRI PRANAB KUMAR
MURHHBRIEE): 'Inanswer to’the Un-
starred Question No. 7425 in the Lok
Sabha on the 18th April, 1973, it has
been stated as under:

“(a) Statement No. I indicating
the cess collectidms during the last
three years, ‘State-wise and year-
wite, s laid on the Table of the
House. [Ptaced in Library. See
No L/T-5360/73].

(b) Statement No. II indicating
the expehditure on development and
other works during the last three
years, State-wise and year-wise, 1s
laxd on the Table of the House

[Placed n Laibrary. See No. LT-
5360/73] "

The Statement Nos [ and II refer-
1ed to 1n the reply quoted above are
attached The figures furmished the-
rein were based on the mfoimation
furnished by the Salt Commissioner
who had oblainei the same on phone
from his Regional Officers all over
the country Later on 1t came to the
notice of the Salt Commissioner that
some of the figures furnished by his
Regional Officers on phone were not
passed on correctly It has since
been reported by the Salt Commis-
sioner that the correct figures are as
indicated in the Statements III and
IV is laid on the Table of the House.
[Placed in Library. See No. LT-5360-
73].

Reasons jor Delay:

The inaccuracy of the figures given
in the answer could not be corrected in
time, as this came to the knowledge
of this Ministry much after the ques-
tion was answered.



